IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PATNA BENCH, PATNA.

CCPA - 24 of 1998

~ (Arising out of ordot'daﬁa@fSAQBQQ passed in OA 42/96)

'DATE_OF ORDER : _ 62.02.2000

‘Ganesh Sharma, 5/0 Achuta Sharma,'aged.abéut'ﬁz years

retired Ticket Collecter, N.E. Railway, Siwan, resident
of village « Ekma Bhatoli P.G. Ekma, Distt .= Siwgn.
'o.ooockppLICANTo

By Advocate Shri S. Pandey.
versus

1. The Union of- India, through Shri Som Nath Pandey,
General Manager, N.E. Railway, Gorakhpur.

-2 Shri S.P. Singh, D.R.M., N.E. Railuay, Varanasi.

....stponoaurs._‘

By Advocate Shri G. Bose.

C O R _A_M - R .

Hon'ble Mr. Justice 5. Narayan, Vice-Chairman
Hon'ble Mr. L. Hmingliana, Member (A).
6 R_.D E R
(Dictated in open court)

Justice Sf,Naraxan; V.C.3- By order dated 3.4.1998

=~

passed in GA 42/96, this Tribunal directed ths respondents )

(Railuay Authorities) to consider the ptéyer of the

applicant for payment'of his outstanding retiral

L benefitslsuch'asvpensien, Pif oy teavexencashwant,

commuted value of pension gratuity etc. within a period

of two months frbmjtﬁe'date of communication of the
said order.

2. ‘The learned counsel for the applicantA

e

_-admitted that so far the commutation'of pensionvand
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DCRG was concerned, the payment has already been made.

' Some payments have also been received with regard to

leave sncashment as well as transfer packing allouwances:

~With = . regard to the balance amount of DERG to the

tune of R. 5000/-, the counsel for the applicant is
Eaving no instruction from his client. Be that as it may,
what has besn emphatically urged on behalf of the
applicant is that even though the railuay reSpondenta
have alrsady issued cheques towards the eutstanding
amount of P.F. and GIS as_léag back as in the month of
August, 1996, those chegues have not éctually been
recaived‘by'the“npplicant,‘and the payments for tﬁose

amounts have still remained outstanding. This, in our

view, will not make out a case for initiation of

contempt proceedings against tﬁe respondents . Rather it
would be desmed expedisnt to diréct the railway authorities
to go for a brief inguiry into the matter, and ensure
whather the chsques [ alrsady issuad‘havo‘baen handed:

over to the applicant and ancashed or not, and  in case
those chaques have not beea’aneashad in favour of the
applieants,.f fresh chequss should bobissuéd for

payments te the applicant on proper verification. Let

this exercise be made at the sarliest possible and,

‘preferrably within three months from the date hersof.

With the observation as abowe,‘we dre confident that

no contempt proceedings is required to bs initiated
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against ths respondents for the present. This CCPA is,
accordingly, disposed of.

3. Let a copy of this order be made available

E}ij’ji; lsarned counssl fer the parties. : :
(L. A) WM\ (s. NA_RAYAN)

MEMBER (A) - VICE-CHAIRMAN




